
IN TH£ Central AOf^iNISTRATlUC tribunal

principal BlNCH

Ncij aaHi

OA No. 1350/93
4

Nau Delhi this tha 1st day of April,1997

Hon'bla Srat.Lakshmi Suaminathan, Plambar (3)

Mrs Suman Mahajan
u/o Shri R.K, Mahajan
R/o Block No,55,
H.No.7, Sactor-1,
Pushp V/ihar, Sakat, Nau Oalhi-11QG17

(By Advocate Shri A.K. Bahra ) ... Applicant

1, Union of India, through tha
Secretary, ninistry of Information
and Broadcasting, Shastri Bhavan,
New Delhi.

2* Director General, Ooordarshan,
Mandi House, Neu Jalhi,

3, Director,
Ooordarshan Kentire,
San sad f^arg,
Neu Delhi,

(None for tha respondents )

0 R G C R (OR (C)

«• • Respond ant s

(Hon'bla Smt,Lakshmi Suaainathan, flaaber (3)

The applicant has filed this application under

Section 19 of tha Administrative Tribunals Act.,1985 being

aggrieved by the respondents action terminating her swvices

by a verbal order as Production Assistant. By an ad interim

order dated 29.5.93, the respondents uere directed to continue

the applicant as Production Assistant, Shri i.K. Bahra,learned

counsel submits that by virtus of tha interim ordGr.yhich

has bean subsequently continued from time to time, tha

applicant still concinuss as Production Assistant.

2. In spita of several op :ortunitias being granted to
the respondents, no reoly has been filed. Dhen the Case was

takan up for hearing today, none appeared on behalf of

the respondents, ohri 8.L all ,1 earn ad Central Govt. Standing

Counsel uho was present in court, uho is familiar uith similar
Cases, assis-ad the Court uith regard to the schena — D.l"!.



issued by x-hs raspondants datad 10,6,92 for ragularisation of

Casual Artists in Ooordarshan, Tha assistance randarad by Shri

B,LaIl,1 sarnad counssl is appraciated.

3, Briafly statadtfthat the applicant claiftis^that sha

uas initially engagad as Production Assistant on 11,11,19B9 and

has uor :Bd for a period of 120 days in 1991-92 and 40 days

in April, 1992 uhen this G.A.uas filed.

As mantionad above, tha applicant has continued to
pass ad

work as Production Assistant by \d rtua of tha interim ordsi^ by

the Tribunal dated 29,6,93, Learned counsel for tha aoolicant

submits that in tarms of the O.n, datad 10,6.92, the applicant

uas anticled to be reiularised as she had put in 120 days saruic a

in a particular Kandra, namely, Delhi Ooordarshan Kendra, but

the respondents havef ,ailed to re jularise h ar and give her conse

quential benefits. Ha further submits that tha dated 10,6,92

has been further liberalised by tha subsequent instructions/

guidfllines, Ha,tharafora, seaks a direction to the respond ants

consider tha claim of the applicant in accordance with tha

liberalised scheme, as apjlicabli to her and for granting her

consequential benefits, including scale of pay and otha-

service benefits, from tha due date of her regularisation.

It is noted that the tasporcl ants hava not filad any

reply in spite of saveral opportunities being given to them.

Houaver, Shri B,Lall,learned counsel has submitted that in similar

case, the Tribunal has disposed of the petition by directing the

applicant-to submit a r eprasent ation, uith a direction to the

respondents to dispose of the sama in accordance uith tha seh^a

and tha instructions for rogularisation of Casual Wftiats uith

consaquontial benefits in accordance uith lau.

In the facts and circumstances of the case, this G.A,

is disposed of uith tha follouing directionsS-

The Respond ants ar§ granted three months time from the
date of receipt of a copy of this ordar to pass a

reasoned and spaaking order uith regard to the claim



of tha applicant in this Original AppXic^^ion,
traating this application itself as the raprasen-

tation in accordance uith tha guidelines/schem3

dated 10.5,92 as liberalised by subsequent instruct

and they shall grant r egulari nation to tha applicant

from the due date uith all consequential banefits.

In the circumstances of the case the interim order

dated 29.6.93 shall continue till the passing of

the order by the respondents.

O.A. is disposed of as above, No^rdar as to costs.

(Smt.Lakshni igemiprfflT^ )
PI amber (J)


